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0.A.No.568/89, Date of Judgment : 31-01-1990,

IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERAGBAD
| BENCH : AT HYDERABAD :

K.P.Sai Kumar & énother_ _ .
.ssApplicants
Versus :

The ‘Chief Work Shop Manacger,
Sguth Central Railway, Lalaguda
Work Shop, Lalaguda, Secunderabad

& another. :
«esRespondents

3

COUNSEL FOR THE APPLICANTS : M/s Syed Shoreff Ahmad &
P.V.Usnkata Rangam

COUNSEL FOR THE RESPONDENTS :  Shri P.Venkatarama Reddy,
| SC for Rlys.

-

CERAM:

HONDURABLE SHRI D.SURYA RAD : MEMBER (JUDL)

-

HONDURABLE SHRI R.BALASUBRAMANEAN : MEMBER (A)

(Judgment as per Hon'ble Shri
0.Surya Rao, Membsr (J) )e

— ——— — ———
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The applicants hersin wese undergone apprentice-

ship training at the Lalaguda unrkshup.ﬁfiqﬂSTSnuth
Central Railway for a beriad of thrée years in the trade
of Electrician. It is stated that the 1st respondent
issued a notification for filling-up of 17 posts in

the Elsctrical Department and 4 posts in Mechanical
Department from amang Schedule Caste candidates, Sub-
seéuently as a fashlt of the written and oral tests

25 candidates were selected, It is contended that acﬁord-
ing to a circular dt. 9-3-1987, 50% of the direct
recruitment posts are meant for the persons wha have

8- : .
undergone Per apprenticeship. It is further alleged
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that no witten test was held and only on the basis of
the intervieu, the authorities selected 25 candidates

and passed the imougned order dated 17-7-1989.

2. On hehalf of the respondents a counter has
been filed stating that there was no assurance given
to the applicants that they will be aprointed regularly

after completion of the apprenticeship. Under section 22{(1)

of the Apprentices Act, 1961 and the agreemant entered

into by the gpplicénts, there is no abligaﬁion on the

part of the Railuway Administration to offer any appoint-
ment to the apprentices; It is further contended that

the circular dated §—3—198? is not applicable to the
Railways., It is further ﬁontended that the revision of
vacancies from 21 tﬁ 25 has hean/dune with the sanction

of Chief Pebsonnel O0fficer, South Central Railuay,‘uhﬁ

is ths competent authoﬁi?y in this regard. It is further
stated that‘the»uritten tést Was dispensed with in qrder

to hastan the selection prdcéss and this was after obtain-

ing the . sarction of the competent authority, It is fur-

ther stated that the anplicants had failed to obtain the

minimum qualifying marks in the selection. It is therefore,

contended that the applicgtion is liable tp he dismissed,

3. We have heard the learned counsel for the applicant

Shri Syed Shareff Ahmed and Shri N.R.Devaraj, learned
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étanding counse; for the Railuays. The main ground
raised is that inkapcordance'uith the'circulér datéd
9-3-1937 issued by the miﬁistry af Labour, in uhich it

is stated that 50% of thé direct recruitment posts are
meant for the persons who have undergone appreﬁtice ship
training, first preference should be qgiven to the appren-
tices tréined by thz same eétablishment. In the said
circular it is clear that these ruies are appliéablé to
the Public Sector Establishments and Uﬁdertakings but not
to aqy‘af the Govermment Departments including Railways.
Further the agreement entered into bethen the applicahts
and the Raiiuays Administrytion filed as Annexure-2 in the

counter makes it clear that thers was never any obligation

\
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to offer employment to the applicaths on their being taken

into Railuays. Thefapplicanf has not therefore mazde out

-

any case for grant of ths reliefs prayed for. In the cir-

cumstances, we dismiss the application without costs,
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(D.SURYA RAD) - : (R.BALASUBRAMANIAN) -

Member (J) ‘ Member (A4)

Dt. 31st January, 1990,

o {Dictated in open court
avl/vecr. _ o L
R DEPUTY REGISTRAR(J) ™

-

T0: ‘ /9
1. Tha Chiaef Work-shap Manager, south centrakqeablyay»
Lalaguda workshop, Lalaguda,Sec’bad,

2. The General Manager, $8.C. Ralluays, Rail Nilayan,Sec'bad.

3. One copy to Mfg Syed Shareef Ahmed, T.V.Venkata Rangam,

Advocates, 3-6=725, Street Ng,11, Himayatnagar,Hyderabad,

4, One copy to Mr.P.Venkatarama Reddy,SC for Rlys.,CAT,Hyd.

5. One spare cogoy.

Kje



L~
a0

Chenkad by: Apphup@d

Braft by
. D.7, f"'}

Typed by: Compared by :

By

IN THE CENTRAL ADMINISTRATIVE TRISL.'A

HYDERABAD BENCH.
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